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14 tuojh 2026 
A

foyqIrizk; oU;thoksa dks laj{k.k nsus rFkk i;ZVdksa ds chp oU;tho laj{k.k ,oa lao)Zu ds laca/k esa 

tkx:drk c<+kus ds mÌs'; ls LFkkfir lat; xk¡/kh tSfod m|ku] iVuk] dsUnzh; fpfM+;k?kj izkf/kdj.k (Central 

Zoo Authority) ls ekU;rk izkIr cM+s Js.kh dk jkT; dk bdykSrk fpfM+;k?kj gSA dsUnzh; fpfM+;k?kj izkf/kdj.k 

(Central Zoo Authority) ds }kjk fn;s x;s fn”kk&funsZ”k esa ljdkjh fpfM+;k?kj (Zoo) ds izca/ku gsrq lkslkbZVh 

fuekZ.k dk izko/kku fd;k x;k gSA  

2-  mDr izko/kku ds vkyksd esa m|ku ds tkuojksa ds LokLF; izca/ku] j[k&j[kko esa lq/kkj ds lkFk&lkFk 

vkxarqdksa dh lqfo/kkvksa esa o`f)] va'knku] nku] migkj] vkoaVu vkfn ds ek/;e ls izkIr gksus okyh fuf/k ds izca/ku 

dks csgrj cukus rFkk izpkj&izlkj ra= dks lqn<̀+ djus ds mÌs”; ls lat; xk¡/kh tSfod m|ku izca/ku ,oa fodkl 

lkslkbZVh ds xBu dk fu.kZ; fy;k x;k gSA  

3-  ds lapkyu gsrq bldk laxe Kkiu 

rFkk mi&fof/k ifjf”k’V ds :Ik esa layXu gSA  
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 4-   ds varxZr vij eq[; lfpo@iz/kku 

lfpo@lfpo] i;kZoj.k] ou ,oa tyok;q ifjorZu foHkkx] fcgkj dh v/;{krk esa 09 lnL;h; “kklh fudk; rFkk 

eq[; oU;izk.kh izfrikyd] fcgkj dh v/;{krk esa 09 lnL;h; dk;Zdkjh fudk; dk izko/kku gSA 

5-  mDr lkslkbZVh ds xBu laca/kh laxe&Kkiu rFkk mi&fof/k ij fnukad&09-12-2025 dks gqbZ jkT; 

eaf=ifj’kn dh cSBd esa Lohd`fr izkIr gSA  

     vkns”k fn;k tkrk gS fd bl ladYi dks fcgkj jkti= ds vxys vad esa loZlk/kkj.k dh 

tkudkjh gsrq izdkf”kr fd;k tk; ,oa mldh izfrfyfi ljdkj ds lHkh foHkkxksa ,oa 

egkys[kkdkj] fcgkj] iVuk dks lwpukFkZ Hksth tk;A 
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 संजय गांधी जैिवक उīान ÿबंधन एवं िवकास सोसाइटी का ²ापन 
सोसाइटȣ का नाम ।— 

1. सोसाइटȣ का नाम "संजय गाधंी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ 

(एसजीबीपीएमडीएस)" होगा। 

अविèथित ।— 

2. सोसाइटȣ अथा[त संजय गांधी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ का पंजीकृत 

काया[लय िनदेशक, संजय गाधंी जैǐवक उƭान, बेलȣ रोड, पटना (ǐपन-800001), िजला-

पटना, ǐबहार के काया[लय मɅ िèथत होगा।  

काय[¢ेğ ।— 

3. सोसाइटȣ का काय[¢ेğ सामाÛयतः पटना िजला और ǐवशेष Ǿप से संजय गांधी जैǐवक उƭान 

होगा, तथा ऐसा कोई भी ¢ेğ जो सरकारȣ आदेश Ʈारा इसके अंतग[त लाया जाता ह।ै ǐवशेष 

पǐरिèथितयɉ मɅ जैस ेअÛय ¢ğेɉ मɅ मानव-पश ुƮंद समÛवय, राÏय अंतग[त अÛय िचǐड़याघरɉ 

के साथ समÛवय आǐद, समÛ वय के िलए यह काय[¢ğे परेू राÏय तक ǐवèताǐरत होगा। 

लê य एवं उƧेæ य ।— 

4. सोसाइटȣ के लêय एवं उƧेæय िनà न Ĥकार ह ɇ:- 

(क) वÛयजीवɉ के संर¢ण, वÛयजीवɉ के िनयंğण-Ĥबंधन (Captive Management 
of Wildlife) और इको-पय[टन के िलए संजय गांधी जैǐवक उƭान कȧ गितǐविधयɉ 

को परूक, सǺुढ़ या अÛयथा ǐवèताǐरत करना और वÛयजीवɉ के एÈ स-सीटू और इन-

सीटू Ĥबंधन के बीच संबंध को सुǐवधाजनक बनाना। 

(ख)  खलुȣ बहस, चचा[ आǐद के िलए मंच Ĥदान करना और ǐकसी धमा[थ[, परोपकारȣ, 

वै£ािनक, राƶीय, साव[जिनक या ǐकसी अÛय संèथा को सदèयता देना या अÛय 

सहायता Ĥदान करना, िजसका उƧेæय या Ĥयोजन समाज के उƧेæयɉ के अनǾुप हो 

या उÛह Ʌ बढ़ावा देता हो। 

(ग) संजय गांधी जैǐवक उƭान के ǐविशƴ संर¢ण काय[Đमɉ, पाǐरिèथितकȧ पय[टन 

सुǐवधाओ ंके ǐवकास के िलए राƶीय/अतंरा[ƶीय िनकायɉ, ǐवशेष£ɉ और ǐवƣ पोǐषत 

एजɅिसयɉ के साथ समÛवय और संपक[  èथाǐपत करना तथा भारत सरकार, कɅ ġȣय 

िचǐड़याघर Ĥािधकरण, राÏय सरकार, गैर-सरकारȣ संगठनɉ या ǐकसी åयǐƠ, 

संèथान, राƶीय या अंतरा[ƶीय एजɅिसयɉ, सरकारȣ या िनजी, कɅ ġ सरकार या राÏय 

सरकार के ǐकसी अÛय संèथान से अंशदान, सीएसआर, दान, उपहार, अनदुान और 

अÛय िनिध ĤाƯ करना। 
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(घ) संजय गांधी जैǐवक उƭान के जानवरɉ के è वाè Ø य-Ĥबंधन तथा उƭान के रख-रखाव 

के िलए पǐरसर मɅ सधुार के साथ-साथ आगंतकुɉ कȧ सुǐवधाओ ंके देख-रेख और 

सधुार के िलए सभी अंशदान, दान, उपहार (एनजीओ, कॉरपोरेÒस, संèथान, िनजी 

और åयǐƠगत भी शािमल ह ɇ) और सोसाइटȣ को ǐदए गए फंड को ĤाƯ करना 

और Ĥबंिधत करना, साथ हȣ संजय गाधंी जैǐवक उƭान Ʈारा ǐटकट शुãक, ǐविभÛन 

उपयोगकता[ शुãक, सुǐवधाओ ंकȧ िनǐवदा, दंड, नीलामी, ǐकराया शुãक, पश ुगोद 

लेन,े ǐविभÛन वèतओु ंकȧ ǐबĐȧ, लाइसɅस शुãक, उपयोगकता[ओ ंया आगंतकुɉ आǐद 

पर लगाए गए ǐकसी भी अÛय शुãक या Ĥभार के Ǿप मɅ उ×पÛन राजèव को ĤाÜ त 

करना । 

(ङ) सरकारȣ/अध[-सरकारȣ/गैर-सरकारȣ संèथाओ ं से पǐरयोजनाए ँ ĤाƯ करना और 

परामश[-सेवाए ंĤदान करना। 

(च) ǐवशेष उƧेæयɉ के िलए ǐवशेष-िनिध का िनधा[रण और उनका सजृन करना तथा उसे 

या उसके ǐकसी भाग को ऐस ेउƧेæयɉ के िलए लाग ूकरना। 

(छ) सोसाइटȣ के कुशल-Ĥबंधन और संचालन के िलए शासी िनकाय के अनमुोदन स े

आवæयक संǐवदा कम[चाǐरयɉ को िनयुƠ करना/रखना । 

(ज) सोसाइटȣ Ʈारा संǐवदा/दैिनक मजदरूȣ पर िनयोिजत åयǐƠयɉ/कम[चाǐरयɉ/सेवा 

Ĥदाताओ ंको शासी िनकाय के मानदंडɉ और अनमुोदन के अनसुार सोसाइटȣ के कोष 

से भुगतान होगा। इसमɅ सोसाइटȣ Ʈारा िनयोिजत कम[चाǐरयɉ के भǐवçय के लाभɉ के 

िलए ईपीएफ अशंदान या कोई अÛय बीमा भी सिàमिलत होगी। वे कमȸ, जो सरकारȣ 

सेवा मɅ ह,ै वे इसमɅ सिàमिलत नहȣं होगɅ। 

(झ) राÏय सरकार के पवूा[नमुोदन से उƧेæयɉ को आगे बढान ेिलए अचल-संपǐƣ अिज[त 

करना। 

(ञ) उपयु[Ơ उƧेæयɉ को आगे बढ़ान ेके िलए कोई अÛय गितǐविधयां संचािलत करना । 

सोसाइटȣ कȧ आय एवं संपǐƣ ।— 

5. सोसाइटȣ Ʈारा ĤाƯ कोई भी आय या लाभ केवल इस £ापन मɅ िनधा[ǐरत सोसाइटȣ के 

उƧेæयɉ को बढ़ावा देन ेके िलए लगाया जाएगा और इसका कोई भी ǐहèसा सोसाइटȣ के 

ǐकसी भी सदèय को वेतन, लाभांश, बोनस, आय या लाभ के Ǿप मɅ Ĥ×य¢ या अĤ×य¢ 

Ǿप से भुगतान या हèतांतǐरत नहȣं ǐकया जाएगा, बशतȶ ǐक इसमɅ िनǐहत ऐसे सदèयɉ को 

उिचत आकिèमक खचɟ के भगुतान पर लाग ूनहȣं होगा। 
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 सोसाइटȣ का ǐवघटन ।— 

6.  (क)  सोसाइटȣ का ǐवघटन सोसाइटȣ पंजीकरण अिधिनयम, 1860 कȧ धारा 13 और 14 के 

Ĥावधानɉ के अनसुार ǐकया जा सकेगा। 

 (ख)  यǐद सोसाइटȣ के समापन या ǐवघटन के बाद, उसके ऋणɉ और देनदाǐरयɉ के िनपटान 

के पƱात ्भी कोई संपǐƣ, पǐरसंपǐƣ और िनिध शेष बचती ह,ै तो उसे सोसाइटȣ के 

सदèयɉ या उनमɅ से ǐकसी को नहȣं ǐदया जाएगा या उनमɅ ǐवतǐरत नहȣं ǐकया जाएगा, 

बिãक उसको पया[वरण, वन और जलवायु पǐरवत[न ǐवभाग के Ʈारा िनधा[ǐरत तरȣके 

से राÏय सरकार को हèतातंǐरत कर दȣ जाएगंी। 

7. हम, वैसे सभी åयǐƠ िजनके नाम और पते नीचे ǐदए गए ह ɇ, संजय गांधी जैǐवक उƭान, 

पटना के ǐवकास के िलए सोसाइटȣ के इस £ापन मɅ विण[त लêयɉ और उƧेæयɉ के िलए 

è वंय को संबƨ करते हुए, सोसाइटȣ के इस £ापन पर सोसाइटȣ पंजीकरण अिधिनयम, 1860 

के तहत हèता¢र करते ह ɇ; आज के ǐदन, ................. का ................., 2025 

Đम 

सं. 

पदनाम और पता पशेा हèता¢र 

1 सिचव, पया[वरण, वन एवं जलवायु पǐरवत[न ǐवभाग, ǐबहार सरकारȣ सेवा  

2 Ĥधान मुÉय वन संर¢क (HoFF), ǐबहार सरकारȣ सेवा  

3 Ĥधान सिचव, पश ुएवं म×èय संसाधन ǐवभाग, ǐबहार सरकारȣ सेवा  

4 सिचव, ǐवƣ ǐवभाग, ǐबहार, पटना सरकारȣ सेवा  

5 अपर Ĥधान मुÉय वन संर¢क-सह-मुÉय वÛयĤाणी Ĥितपालक, ǐबहार सरकारȣ सेवा  

6 िनदेशक, पाǐरिèथितकȧ एवं पया[वरण, पटना सरकारȣ सेवा  

7 डीन, पशु िचǐक×सा महाǐवƭालय, पशु ǐव£ान ǐवƳǐवƭालय, पटना सरकारȣ सेवा  

8 िनदेशक, संजय गांधी जैǐवक उƭान, पटना सरकारȣ सेवा  

9 

से 
11 

सिचव, पया[वरण, वन और जलवायु पǐरवत[न ǐवभाग, ǐबहार Ʈारा नािमत 

िचǐड़याघर Ĥबंधन, पशु िचǐक×सा ǐव£ान, जैव ǐवǐवधता, िश¢ा और/या 

सामािजक ǐव£ान के ¢ğे मɅ अिधकतम तीन ǐवशेष£। 

  

गवाहɉ के         हèता¢र ǐदनांक सǐहत 

1. Įी ............................... 

2. Įी ................................. 
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संजय गांधी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ उपिनयम, 2025 

संि¢Ü त शीष[क, ¢ेğ एवं Ĥारंभ ।— 

1. (क) इन उपिनयमɉ को "संजय गांधी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ उपिनयम, 

2025" कहा जाएगा, यहा ँस ेइसे 'उपिनयम' कहा जाएगा। 

 (ख) ये उपिनयम संजय गाधंी जैǐवक उƭान, पटना के Ĥबंधन एवं ǐवकास सोसाइटȣ के सभी 

सदèयɉ, संपǐƣयɉ, गितǐविधयɉ और लेन-देन पर लागू हɉगे। 

 (ग) य ेउपिनयम सोसाइटȣ पंजीकरण अिधिनयम, 1860 के अतंग[त सोसाइटȣ अथा[त "संजय गाधंी 

जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ" के पंजीकरण कȧ ितिथ स ेलागू हɉगे।  

पǐरभाषायɅ ।— 

2. इन उपिनयमɉ मɅ, जब तक ǐक ǐवषय या संदभ[ के Ĥितकूल कोई बात न हो:- 

(क)  "अिधिनयम" से ता×पय[ ह-ै सोसाइटȣ पंजीकरण अिधिनयम, 1860 (1860 का 

अिधिनयम संÉया XXI)। 
(ख)  "अÚय¢" से ता×पय[ ह-ै संजय गाधंी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ, पटना 

के शासी िनकाय (Governing Body) के अÚय¢। 

(ग)  "CZA" से ता×पय[ ह-ै कɅ ġȣय िचǐड़याघर Ĥािधकरण, नई ǐदãलȣ । 

(घ) "िनदशेक" से ता×पय[ ह-ै िनदेशक, संजय गाधंी जैǐवक उƭान, पटना । 

(ड़)  "काय[कारȣ-िनकाय" से ता×पय[ ह-ै सोसाइटȣ का काय[कारȣ-िनकाय (Executive Body) ।  

(च)  "ǐवƣ-अिधकारȣ" से ता×पय[ ह-ै सोसाइटȣ के ǐवƣ-अिधकारȣ।  

(छ) "शासी-िनकाय" से ता×पय[ ह-ै इन उप-िनयमɉ के अतंग[त गǐठत सोसाइटȣ का शीष[-

िनकाय । 

(ज) "सरकार" स ेता×पय[ ह-ै जब तक अÛयथा ǐवशेष Ǿप स ेउãलेख न ǐकया गया हो, 

ǐबहार राÏय सरकार । 

(झ) "सिचव" से ता×पय[ ह-ै सोसाइटȣ के काय[कारȣ-िनकाय के सिचव । 

(ञ) "सोसाइटȣ" से ता×पय[ ह-ै संजय गांधी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ । 

(ट) "सोसाइटȣ के िनयम" से ता×पय[ ह-ै संजय गाधंी जैǐवक उƭान Ĥबंधन एवं ǐवकास 

सोसाइटȣ के उपिनयम ह ɇ। 

(ठ) "उपाÚय¢" स ेता×पय[ ह-ै सोसाइटȣ के शासी-िनकाय के उपाÚय¢ । 

(ड) "वष[" स े ता× पय[ ह-ै 1 अĤलै स ेशुǾ होन े वाला और अगले वष[ के 31 माच[ को 

समाƯ होन े वाला ǐवƣीय-वष[। ǐबहार के सामाÛ य धाराए ँ एवं अिधिनयम, यथोिचत 

पǐरवत[नɉ सǐहत, उन शतɟ कȧ पǐरभाषा के िलए लागू होगा, जो इसमɅ उिचत िभÛनता के 

साथ पǐरभाǐषत नहȣं ǐकया गया ह ɇ।  
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 िनबंिधत काया[लय ।— 

3. सोसाइटȣ का पंजीकृत काया[लय िनदेशक, संजय गांधी जैǐवक उƭान, पटना, ǐबहार के 

काया[लय मɅ िèथत रहगेा जबतक ǐक शासी-िनकाय Ʈारा अÛयथा िनण[य न िलया जाए। 

उपिनयम के Ĥवृƣ होने कȧ ितिथ एवं अिधकार ¢ेğ ।— 

4. ये उपिनयम संजय गाधंी जैǐवक उƭान Ĥबंधन एवं ǐवकास सोसाइटȣ के सोसाइटȣ पंजीकरण 

अिधिनयम, 1860 के तहत पंजीकरण कȧ ितिथ स ेलागू हɉगे। सोसाइटȣ का अिधकार ¢ेğ 

सामाÛय Ǿप से पटना िजले का ¢ेğ और ǐवशेष Ǿप से संजय गांधी जैǐवक उƭान होगा। 

इसके अंतग[त ऐसा कोई भी ¢ğे सरकारȣ आदेश Ʈारा लाया जा सकता ह।ै ǐवशेष 

पǐरिèथितयɉ मɅ जैस ेअÛय ¢ğेɉ मɅ मानव-पशु Ʈंद हते ुराÏय के भीतर अÛय िचǐड़याघरɉ के 

साथ समÛवय आǐद के िलए इसका ¢ेğ परेू राÏय मɅ ǐवèताǐरत होगा। 

लê य एवं उƧेæ य ।— 

5. सोसाइटȣ के लêय एवं उƧेæय िनà न Ĥकार ह ɇ:- 

(क) वÛयजीवɉ के संर¢ण, वÛयजीवɉ के िनयंिğत-Ĥबंधन (captive management 
of wildlife) और इको-पय[टन के िलए संजय गाधंी जैǐवक उƭान कȧ 

गितǐविधयɉ को परूक, सुǺढ़ या अÛयथा ǐवèताǐरत करना और वÛयजीवɉ के एÈ स-

सीटू और इन-सीटू Ĥबंधन के बीच संबंध को सुǐवधाजनक बनाना। 

(ख) खलुȣ बहस, चचा[ आǐद के िलए मंच Ĥदान करना और ǐकसी धमा[थ[, परोपकारȣ, 

वै£ािनक, राƶीय, साव[जिनक या ǐकसी अÛय संèथा को सदèयता देना या अÛय 

सहायता Ĥदान करना, िजसका उƧेæय या Ĥयोजन समाज के उƧेæयɉ के अनǾुप 

हो या उÛह Ʌ बढ़ावा देता हो। 

(ग) संजय गांधी जैǐवक उƭान के ǐविशƴ संर¢ण काय[Đमɉ, पाǐरिèथितकȧ पय[टन 

सुǐवधाओ ं के ǐवकास के िलए राƶीय/अतंरा[ƶीय िनकायɉ, ǐवशेष£ɉ और ǐवƣ 

पोषण एजɅिसयɉ के साथ समÛवय और संपक[  èथाǐपत करना तथा भारत सरकार, 

कɅ ġȣय िचǐड़याघर Ĥािधकरण, राÏय सरकार, गैर-सरकारȣ संगठनɉ या ǐकसी 

åयǐƠ, संèथान, राƶीय या अंतरा[ƶीय एजɅिसयɉ, सरकारȣ या िनजी, कɅ ġ सरकार 

या राÏय सरकार के ǐकसी अÛय संèथान स ेअशंदान, सीएसआर, दान, उपहार, 

अनदुान और अÛय िनिध ĤाƯ करना। 

(घ) संजय गांधी जैǐवक उƭान के जानवरɉ के è वाè Ø य-Ĥबंधन तथा उƭान के रख-

रखाव के िलए पǐरसर मɅ सधुार के साथ-साथ आगंतकुɉ कȧ सुǐवधाओ ंके देख-

रेख और सधुार के िलए सभी अंशदान, दान, उपहार (एनजीओ, कॉरपोरेÒस, 

संèथान, िनजी और åयǐƠगत भी शािमल ह ɇ) और सोसाइटȣ को ǐदए गए फंड को 

ĤाƯ करना और Ĥबंिधत करना, साथ हȣ संजय गांधी जैǐवक उƭान Ʈारा ǐटकट 
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शुãक, ǐविभÛन उपयोगकता[ शुãक, सǐुवधाओ ंकȧ िनǐवदा, दंड, नीलामी, ǐकराया 

शुãक, पशु गोद लेन,े ǐविभÛन वèतओु ंकȧ ǐबĐȧ, लाइसɅस शुãक, उपयोगकता[ओ ं

या आगंतकुɉ आǐद पर लगाए गए ǐकसी भी अÛय शुãक या Ĥभार के Ǿप मɅ 

उ×पÛन राजèव को ĤाÜ त करना । 

(ङ) सरकारȣ/अध[-सरकारȣ/गैर-सरकारȣ संèथाओ ं स े पǐरयोजनाए ं ĤाƯ करना और 

परामश[ सवेाए ंĤदान करना। 

(च) ǐवशेष उƧæेयɉ के िलए ǐवशेष िनिध िनधा[ǐरत करना और उनका सजृन करना तथा 

उसे या उसके ǐकसी भाग को ऐस ेउƧेæयɉ के िलए लाग ूकरना। 

(छ) सोसाइटȣ के कुशल-Ĥबंधन और संचालन के िलए शासी-िनकाय के अनमुोदन से 

आवæयक संǐवदा कम[चाǐरयɉ को िनयुƠ करना/रखना । 

(ज) सोसाइटȣ Ʈारा िनयोिजत संǐवदा/दैिनक मजदरूȣ पर िनयोिजत åयǐƠयɉ/कम[चाǐरयɉ/ 

सेवा Ĥदाताओ ंको शासी िनकाय के मानदंडɉ और अनमुोदन के अनसुार सोसाइटȣ 

के कोष स ेभुगतान होगा। इसमɅ सोसाइटȣ Ʈारा िनयोिजत कम[चाǐरयɉ के भǐवçय के 

लाभɉ के िलए ईपीएफ अशंदान या कोई अÛय बीमा भी सिàमिलत होगी। वे कमȸ, 

जो सरकारȣ सवेा मɅ ह,ै वे इसमɅ सिàमिलत नहȣं होगɅ। 

(झ) राÏय सरकार के पवूा[नमुोदन से उƧेæयɉ को आगे बढान ेिलए अचल-संपǐƣ अिज[त 

करना। 

शासी िनकाय और काय[कारȣ िनकाय ।— 

6. संजय गांधी जैǐवक उƭान के Ĥबंधन एवं ǐवकास के िलए सोसाइटȣ के शासी िनकाय और 

काय[कारȣ िनकाय का गठन िनàनिलिखत सदèयɉ के साथ ǐकया जाएगा: 

(क). शासी िनकाय ।— 
1 अपर मुÉय सिचव/Ĥधान सिचव/सिचव, पया[वरण, वन एवं जलवायु पǐरवत[न 

ǐवभाग, ǐबहार सरकार 

अÚय¢ 

2 Ĥधान मुÉ य वन संर¢क (HoFF),ǐबहार, पटना उपाÚय¢ 
3 अपर मुÉय सिचव/Ĥधान सिचव/सिचव, पश ुएवं म×èय संसाधन ǐवभाग, ǐबहार 

अथवा उनके Ʈारा नािमत Ĥितिनिध, जो संयुƠ सिचव èतर से नीचे का न हो । 

सदèय 

4 अपर Ĥधान मुÉ य वन संर¢क-सह- मुÉ य वÛ यĤाणी Ĥितपालक, ǐबहार, पटना सदèय 
5 िनदेशक, पǐरिèथितकȧ और पया[वरण, पटना सदèय 
6 ǐबहार सरकार के ǐवƣ ǐवभाग के अपर मुÉय सिचव/Ĥधान सिचव/सिचव का एक 

Ĥितिनिध, जो संयुƠ सिचव èतर स ेनीचे का न हो । 

सदèय 

7 िनदेशक, संजय गांधी जैǐवक उƭान, पटना सदèय- सिचव  

8 से 

10 
राÏ य सरकार Ʈारा नािमत िचǐड़याघर Ĥबंधन, पश ुिचǐक×सा ǐव£ान, जैव ǐवǐवधता, 

िश¢ा और/या सामािजक ǐव£ान के ¢ेğ मɅ अिधकतम तीन ǐवशेष£। 

सदèय 
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 (ख). काय[कारȣ-िनकाय ।— 

1 
अपर Ĥधान मुÉय वन संर¢क-सह-मुÉय वÛयĤाणी Ĥितपालक, 

ǐबहार, पटना 
अÚय¢ 

2 िनदेशक, पाǐरिèथितकȧ एवं पया[वरण, पटना उपाÚय¢ 

3 िनदेशक, संजय गांधी जैǐवक उƭान, पटना सिचव 

4 िनदेशक, पशुपालन, ǐबहार, पटना सदèय 

5 वन Ĥमंडल पदािधकारȣ, पटना वन Ĥमंडल, पटना सदèय 

6 िनदेशक, राजगीर जू सफारȣ, नालंदा सदèय 

7 उप िनदेशक, संजय गाधंी जैǐवक उƭान, पटना सदèय 

8 से 9 

राÏय सरकार Ʈारा नािमत वÛयजीव èवाèØय, पशु िचǐक×सा 

ǐव£ान, जैव ǐवǐवधता, िश¢ा और/या वाèतकुला के ¢ेğ स े

अिधकतम दो ǐवशेष£। 

सदèय 

7. (क)  सरकार के पास अपन ेपणू[ ǐववेक से, ǐकसी भी समय शासी िनकाय/काय[कारȣ िनकाय के 

िलए नािमत ǐकसी भी सदèय को पद से हटान े शǐƠ होगी तथा ǐरǐƠ को भरन े का 

अिधकार होगा। 

 (ख) पदेन सदèय अपन ेकाया[लय मɅ िनयुǐƠ के काय[काल के दौरान सदèय के Ǿप मɅ पद 

धारण करɅगे। 

 (ग) गैर-सरकारȣ सदèय एक समय मɅ तीन वष[ कȧ अविध के िलए पद पर रह Ʌगे। उÛह Ʌ स¢म 

Ĥािधकारȣ Ʈारा पनुः मनोनीत ǐकया जा सकता ह।ै 

 (घ) राÏय सरकार समय-समय पर सरकार के ǐकसी अिधकारȣ को सोसाइटȣ के सदèय के Ǿप 

मɅ नािमत कर सकती ह।ै 

पदने सदè यता का समापन ।— 

8.  जब कोई åयǐƠ अपन ेपद या िनयुǐƠ के आधार पर सोसाइटȣ का पदेन सदèय बन जाता ह,ै 

तो सोसाइटȣ मɅ उसकȧ सदèयता उस समय समाƯ हो जाएगी जब उसका पद या उसकȧ िनयुǐƠ 

समाÜ त हो जाएगी । 

अÛ य कȧ सदè यता कȧ समािƯ ।— 

9.  पदेन सदèयɉ के अलावा अÛय सदèयɉ कȧ सदèयता िनàनिलिखत मɅ से ǐकसी भी िèथित मɅ 

समाƯ हो जाएगी: 

(क) सदèयता के िलए मनोनीत अविध कȧ समािƯ पर   

(ख) मृ×यु, ×यागपğ, ǐदवािलयापन, पागलपन या निैतक अधमता से जड़ेु ǐकसी आपरािधक 

अपराध के िलए दोषिसǐƨ पर 

(ग) जब कोई सदèय ǐबना उिचत अनमुित के लगातार तीन बैठकɉ मɅ उपिèथत नहȣं होता 

ह।ै 
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सोसाइटȣ या उसके Ĥािधकरण कȧ गितǐवधयɉ पर Ĥितबंध ।—  

10.  सोसाइटȣ या उसका कोई भी Ĥािधकरण सरकार कȧ पवू[ èवीकृित के ǐबना ǐकसी åयǐƠ को 

िनयुƠ करन,े पÒटे पर देन,े या ǐकसी भी तरह स ेजैǐवक उƭान कȧ ǐकसी भी संपǐƣ जैस े

भूिम/पǐरसर/पूंजीगत संपǐƣ, ǐकसी काया[लय या भवन, वन आǐद के अिधकार, è वािम× व या 

कÞजे को हèतांतǐरत करन े के िलए स¢म नहȣं होगा। हालाँǐक, सोसाइटȣ कɅ ġȣय िचǐड़याघर 

Ĥािधकरण के ǐदशा-िनदȶशɉ के अनǾुप अÛय स¢म अिधकाǐरयɉ Ʈारा जारȣ िनदȶशɉ का पालन 

करत े हुए संǐवदा कम[चाǐरयɉ को िनयुƠ कर सकती ह ैऔर कɅ ġȣय िचǐड़याघर Ĥािधकरण के 

मानकɉ के अनǾुप हȣ ǐकसी भी िसǐवल िनमा[ण को शुǾ या अिधकृत कर सकती ह ैया अपन े

पǐरसर का उपयोग कर सकती ह।ै 

पदािधकाǐरयɉ कȧ शǐƠ/काय[ ।— 

11.  सोसाइटȣ के शासी-िनकाय (जीबी) के एक अÚय¢, एक उपाÚय¢ और एक सदèय सिचव तथा 

काय[कारȣ िनकाय (ईबी) के एक अÚय¢, एक उपाÚय¢ और एक सिचव हɉगे। िनदेशक, संजय 

गांधी जैǐवक उƭान, पटना, शासी िनकाय के सदèय- सिचव होन े के साथ-साथ सोसाइटȣ के 

सिचव भी हɉगे तथा इसके मÉुय काय[कारȣ अिधकारȣ के Ǿप मɅ काय[ करɅगे। 

(क)  शासी िनकाय के अÚय¢ एवं उपाÚय¢ ।— 

(i) शासी िनकाय के अÚय¢ शासी-िनकाय कȧ बैठकɉ कȧ अÚय¢ता एवं संचालन 

करɅगे तथा उनकȧ अनपुिèथित मɅ शासी िनकाय के उपाÚय¢ अÚय¢ता करɅगे । 

(ii) शासी िनकाय के अÚय¢ को सोसाइटȣ के सभी मामलɉ और पदािधकाǐरयɉ के 

कामकाज पर पय[वे¢ण, िनदȶशन और िनयंğण कȧ सारȣ शǐƠया ंहɉगी। 

(iii) शासी िनकाय के अÚय¢, शासी-िनकाय के सदèयɉ के अलावा ऐसे åयǐƠयɉ 

को शासी-िनकाय कȧ बैठकɉ मɅ ǐवशेष-आमंğी सदè यɉ के Ǿप मɅ आमंिğत 

कर सकते ह ɇ, िजÛह Ʌ वे ǐविशƴ सलाहɉ और ǐवशेष£ता के िलए उिचत समझɅ। 

(ख)  काय[कारȣ िनकाय के अÚय¢ एवं उपाÚय¢ ।— 

(i) काय[कारȣ-िनकाय के िलए, काय[कारȣ-िनकाय के अÚय¢, तथा उनकȧ अनपुिèथित मɅ 

काय[कारȣ-िनकाय के उपाÚय¢ बैठकɉ कȧ अÚय¢ता करɅगे। 

(ग) शासी िनकाय के सदè य-सिचवा 

(i) शासी िनकाय कȧ बैठकɅ  बलुाऐगंे तथा काय[वाहȣ का ǐववरण दज[ करɅगे।  
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 (घ) काय[कारȣ िनकाय के सिचव ।— 

(i) सोसाइटȣ कȧ सभी काय[कारȣ और ǐवƣीय शǐƠया ंउसके सिचव मɅ िनǐहत हɉगी, 

जो सोसाइटȣ Ʈारा तय कȧ गई गितǐविधयɉ कȧ योजना, काया[Ûवयन और 

िनगरानी के िलए िजàमेदार हɉगे। 

(ii) सोसाइटȣ Ʈारा सिचव को सɋपे गए अÛय कत[åयɉ का पालन और िनव[हन करɅगे। 

(iii) सोसाइटȣ के कोष का सàपणू[ Ĥभार संभालɅगे तथा बɇकɉ मɅ सोसाइटȣ के खात े

खोलɅगे और उनका संचालन करɅगे। 

शासी-िनकाय और काय[कारȣ-िनकाय कȧ शǐƠयां और काय[ ।— 

12. (क) सोसाइटȣ का ǐĐया-कलाप शासी-िनकाय Ʈारा संचािलत ǐकया जाएगा, हालांǐक, यह 

सरकार के समĒ िनयंğण और नीितगत िनण[यɉ के अधीन होगा । शासी-िनकाय ऐसी 

सभी शǐƠयɉ का Ĥयोग करेगा जो अिधिनयम या इन उप-िनयमɉ Ʈारा ĤाƯ ह ɇ और 

िजनका Ĥयोग शासी-िनकाय कȧ बैठक मɅ सोसाइटȣ Ʈारा ǐकया जाना आवæयक ह।ै 

शासी-िनकाय के कायɟ मɅ िनàनिलिखत शािमल हɉगे: 

(i) सोसाइटȣ Ʈारा समè त Ǿप से नीित-माग[दश[न एवं काय[Đमɉ मɅ समÛ वयन 

कर लागू करना।  

(ii) वाǐष[क काय[-योजना, बजट और लेखा-परȣि¢त खातɉ का संè वीकृित तथा 

अनमुोदन करना। 

(iii) सोसाइटȣ के उƧेæयɉ, िनयमɉ और ǐविनयमɉ को बनाना, बदलना और 

संशोिधत करना, काय[Đमɉ और योजनाओ ं के Ĥभावी-ǐĐयाÛवयन के िलए 

आवæयक समझ ेजान ेपर समय-समय पर सिमितयɉ का गठन करना। 

(iv) सोसाइटȣ के कम[चाǐरयɉ, सिमितयɉ और सलाहकारɉ को Ĥशासिनक और 

ǐवƣीय शǐƠया ंऔर काय[ सɋपना। 

(v) ऐसे उƣरदािय×वɉ एवं कत[åयɉ का पालन करना जो राÏय सरकार समय-

समय पर उस ेसɋपे। 

(ख)  शासी-िनकाय के सामाÛय िनयंğण और पय[वे¢ण तथा उप-िनयमɉ के तहत लगाए गए 

Ĥितबंधɉ के अधीन, काय[कारȣ-िनकाय के पास िनàनिलिखत शǐƠया ंऔर काय[ हɉगे, 

अथा[त:्- 

(i) सोसाइटȣ के पǐरसंपǐƣयɉ सǐहत इसकȧ िनिध  का Ĥबंधन करना। 

(ii) शुãक, उपहार और दान आǐद ĤाƯ करके सोसाइटȣ के िलए धन जटुाना। 

(iii) सोसाइटȣ के िलए और उसकȧ ओर स ेकोई भी चल और अचल सपंǐƣ 

ĤाƯ करना। 
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(iv) सोसाइटȣ के िलए और उसकȧ ओर स ेअनबंुध करना। 

(v) सोसाइटȣ के िखलाफ काननूी काय[वाहȣ का बचाव करना। 

(vi) शासी-िनकाय के पवुा[नमुोदन से सोसाइटȣ कȧ ǐकसी भी चल संपǐƣ को 

बेचना, हèतांतǐरत करना या अÛयथा िनपटाना। 

(vii) सोसाइटȣ के उƧेæयɉ को परूा करन े के िलए ऐस े शुãक लगान े के िलए 

कहना तथा सोसाइटȣ Ʈारा Ĥदान कȧ गई सेवाओ ं(जैसा ǐक िनधा[ǐरत ǐकया 

गया ह)ै के िलए वसलू करना। 

(viii) शासी-िनकाय के अनमुोदन के तहत सवेाए ं Ĥदान करन े के िलए 

åयǐƠयɉ/तकनीकȧ सहायता/सलाहकारɉ/संगठनɉ को संलÊ न करना तथा 

िनयोिजत करना। 

(ix) वÛ यजीवɉ के देखभाल, संर¢ण एवं Ĥजनन के िलए आदान-Ĥदान 

काय[Đम, जागǾकता और अनसंुधान के उƧæेयɉ को परूा करन े के िलए 

संगठनɉ/संè थानɉ के साथ सहयोग करना । 

(x) शासी-िनकाय Ʈारा ǐदए गए Ĥ×यायोजन के अनसुार पूंजीगत Ĥकृित के 

काय[ करना । 

(xi) ऐसे सभी काय[ करना तथा ऐसी सभी कायɟ का िनç पादन करना जो 

सोसाइटȣ के उिचत Ĥबंधन के िलए आवæयक हɉ। 

(xii) सोसाइटȣ या उसके अिधकाǐरयɉ Ʈारा या उनके ǐवǽƨ या सोसाइटȣ के 

अिधकाǐरयɉ से संबंिधत ǐकसी भी काननूी काय[वाहȣ को Ĥारंभ करना, 

संचािलत करना, समाÜ त करना या ×यागना तथा साथ हȣ देय ǐकसी भी 

ऋण और ǐकसी भी दावे या मागं के भुगतान या संतुǐƴ के िलए समझौता 

करना। सोसाइटȣ के ǐवǾƨ ǐकसी भी मतभदे कȧ मÚयèथता के िलए 

संदिभ[त करना तथा उस पर ǐदए गए ǐकसी भी िनण[य का पालन करना । 

(xiii) काय[Đमɉ के काया[Ûवयन के िलए आवæयक माग[दश[न और िनदेश जारȣ 

करना। 

(xiv) सोसाइटȣ के वाǐष[क/ğमैािसक काय[Đम, काय[-योजनाओ ंऔर पǐरयोजना के  

Ĥèतावɉ का समेǐकत Ǿप स ेजाँच करना और उÛह Ʌ पाǐरत करना। 

सोसाइटȣ के सिचव कȧ शǐƠयां और काय[ ।— 

13. (क) सोसाइटȣ का सिचव इसका मुÉय काय[कारȣ अिधकारȣ भी होगा। वह वाǐष[क काय[-योजना 

तैयार करेगा और उस ेकाय[कारȣ-िनकाय के सम¢ Ĥèततु करेगा। काय[-योजना के वे घटक 

जो काय[कारȣ-िनकाय Ʈारा èवीकृत ǐकए जाऐगें, उÛह Ʌ शासी-िनकाय कȧ अगलȣ बैठक मɅ 

अनमुोǐदत कराएगा। 
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  (ख)   शासी-िनकाय और काय[कारȣ-िनकाय के सभी िनण[य, िनदȶश और आदेश सिचव Ʈारा 

ǐĐयािÛवत ǐकए जाएगँɅ। वह सोसाइटȣ के िलए और उसकȧ ओर से सभी पğाचार ĤाƯ 

करेगा । वह सोसाइटȣ के िलए सभी योगदान/अनदुान, उपहार, दान या अÛय धनरािश ĤाƯ 

करेगा और उसे सोसाइटȣ के खाते मɅ जमा करेगा और उसके िलए उिचत ĤािƯ-रसीदɅ जारȣ 

करेगा। 

 (ग)  सिचव के पास सोसाइटȣ के सभी संसाधनɉ, पǐरसंपǐƣयɉ, सàपǐƣयɉ और संपदाओ ंपर िनयंğण 

और पय[वे¢ण होगा। 

 (घ)  सोसाइटȣ के खात े स े धन कȧ िनकासी सिचव और ǐवƣ-अिधकारȣ Ʈारा संयुƠ Ǿप स े

हèता¢ǐरत चेक के माÚयम से कȧ जाएगी। यǐद ǐवƣ-अिधकारȣ मौजूद नहȣं ह,ै तो उपाÚय¢ 

और सिचव Ʈारा संयुƠ Ǿप से हèता¢ǐरत चके के माÚयम से िनकासी कȧ जा सकती ह।ै 

 (ड)  सोसाइटȣ कȧ ओर स ेसभी अनबंुधɉ पर सिचव Ʈारा हèता¢र ǐकए जाएगें तथा काय[कारȣ-

िनकाय के ǐकसी अÛय सदèय Ʈारा उनकȧ गवाहȣ दȣ जाएगी। 

 (च)  सिचव अपेि¢त वैधािनक ǐरटन[ और ǐववरण तथा आविधक खातɉ का अनपुालन करन ेकȧ 

åयवèथा करɅगे। वह सोसाइटȣ के मामलɉ, ǐवƣीय िèथित और बजट पर वाǐष[क Ĥशासिनक 

ǐरपोट[ शासी-िनकाय और काय[कारȣ-िनकाय को Ĥèततु करɅगे। वह समय-समय पर संशोिधत 

अिधिनयम कȧ धारा 4 के तहत आवæयक दèतावेज सोसाइटȣज के रिजèĚार के पास 

दािखल करɅगे। 

 (छ)  सिचव सोसाइटȣ का Ĥितिनिध×व करɅगे, तथा सभी Ûयाियक, अध[-Ûयाियक काय[वाǐहयɉ और 

मामलɉ मɅ सोसाइटȣ कȧ ओर से काय[ करɅगे, तथा उसे ǐकसी भी काय[वाहȣ मɅ अपना और 

सोसाइटȣ का Ĥितिनिध×व करन ेके िलए अिधवƠा रखन ेका अिधकार होगा। वह सोसाइटȣ 

कȧ ओर स ेमकुदमा कर सकता ह ैया मकुदमɉ कȧ पैरवी कर सकता ह।ै 

 (ज)  ǐवƣीय िनयमɉ के अंतग[त अपेि¢त सोसाइटȣ कȧ लेखा-पèुतकɉ और अिभलेखɉ को िनरȣ¢ण 

के िलए सिचव Ĥèततु करɅगे। 

 (झ)  सिचव का यह कत[åय होगा ǐक वह सोसाइटȣ के उƧेæयɉ, लêयɉ और िनयमɉ के अनǾुप 

काया[Ûवयन, Ĥशासन तथा Ĥबंधन का काय[ करɅगे। 

 (य)  सोसाइटȣ कȧ ओर से सभी अनबंुध और अÛय दèतावेज सिचव Ʈारा िनçपाǐदत ǐकए जाएगें। 

सोसाइटȣ कȧ बैठक ।— 

14. (क) शासी-िनकाय कȧ बैठक वष[ मɅ कम स ेकम दो बार होगी। काय[कारȣ-िनकाय कȧ बैठक 

तीन माह मɅ कम स ेकम एक बार होगी। 

(ख) एक ǐवƣीय-वष[ के िलए शासी-िनकाय कȧ पहलȣ बैठक 30 जून से पहले आयोिजत कȧ 

जाएगी, िजसमɅ सोसाइटȣ के अÛय कायɟ के साथ-साथ िनàनिलिखत का िनपटारा ǐकया 

जाएगा, अथा[त: 
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(i) ǐपछले वष[ के िलए सोसाइटȣ कȧ गितǐविधयɉ कȧ वाǐष[क-Ĥितवेदन पर ǐवचार और 

अनमुोदन, साथ हȣ उƠ वष[ के िलए बैलɅस-शीट कȧ लेखा-परȣि¢त Ĥित 

(ii) ǐपछले वष[ से संबंिधत आय और åयय, ĤािƯ-खाते और भुगतान-खाते तथा लेखा-

परȣ¢ा Ĥितवेदन 

(iii) चाल ूवष[ के िलए लेखा-परȣ¢कɉ कȧ िनयुǐƠ 

(ग) सोसाइटȣ के शासी-िनकाय और काय[कारȣ-िनकाय कȧ बैठक सिचव Ʈारा संबंिधत अÚय¢/ 

उपाÚय¢ के परामश[ स ेतय कȧ गयी तारȣख और समय पर आयोिजत कȧ जाएगी। 

(घ) बैठक बलुान े के िलए कम स ेकम सात ǐदन पहल ेनोǐटस ǐदया जाएगा। हालाँǐक, असाधारण 

बैठक कम समय के नोǐटस पर बलुाई जा सकती ह।ै डाक, ईमेल या ǐकसी अÛय ǐडिजटल 

माÚयम से सचूना देन ेको नोǐटस-ĤािƯ के Ǿप मɅ माना जाएगा। 

(ड) Ĥ×येक बैठक कȧ अÚय¢ता, अÚय¢ Ʈारा कȧ जाएगी और उनकȧ अनपुिèथित मɅ अÚय¢ कȧ 

सहमित से शासी-िनकाय के उपाÚय¢ बैठक कȧ अÚय¢ता करɅगे। इसी तरह, काय[कारȣ-िनकाय 

कȧ बैठक के मामले मɅ, अÚय¢ और उनकȧ अनपुिèथित मɅ काय[कारȣ-िनकाय के उपाÚय¢, 

अÚय¢ कȧ सहमित स ेअÚय¢ता करɅगे। 

कोरम ।— 

15. ǐकसी बैठक के िलए Ûयूनतम एक-ितहाई सदèयɉ कȧ उपिèथित गणपिूत[ (कोरम) मानी जाएगी, बशतȶ 

ǐक संबंिधत िनकाय के अÚय¢ या उपाÚय¢ बैठक मɅ उपिèथत हɉ। 

अÚ य¢/उपाÚ य¢ कȧ आपातकालȣन शǐƠ ।— 

16. इन उप-िनयमɉ मɅ ऐसा कोई Ĥावधान नहȣं ह ैजो अÚय¢/उपाÚय¢ को सोसाइटȣ के उƧæेयɉ को आगे 

बढ़ान ेके िलए आपातकालȣन िèथित मɅ सोसाइटȣ कȧ शǐƠयɉ का Ĥयोग करन ेस ेरोके तथा इस संबंध 

मɅ कृत कार[वाई कȧ सचूना अगलȣ सोसाइटȣ कȧ बैठक मɅ ǐदया जाएगा। 

बैठक कȧ काय[वाहȣ ।— 

17. (i)  सिचव, शासी-िनकाय/काय[कारȣ-िनकाय कȧ Ĥ×येक बैठक के काय[वाहȣ को एक रिजèटर मɅ 

दज[ करवाऐगें तथा उसपर उसके अÚय¢ Ʈारा हèता¢र करवाऐगंे एवं वह सिचव कȧ अिभर¢ा 

मɅ रहगेा। 

 (ii)  सभी उठाए गए Ĥưɉ का समाधान बहुमत से ǐकया जाएगा। Ĥ×येक सदèय के पास एक वोट 

होगा और वोट बराबर होन ेकȧ िèथित मɅ अÚय¢ के पास िनणा[यक वोट होगा। 

(iv) बैठक कȧ काय[वाहȣ सभी सदèयɉ को पǐरचािलत कȧ जाएगी। 
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 िनिध और संपǐƣ ।— 

18. (क) सोसाइटȣ कȧ चल और अचल-संपǐƣया,ं िनिध, शासी-िनकाय मɅ िनǐहत हɉगी। सोसाइटȣ कȧ 

िनिधयɉ मɅ िनàनिलिखत सिàमिलत  हɉगे :- 

(i)  सरकारȣ/अध[-सरकारȣ/गैर-सरकारȣ संèथाओ/ंåयǐƠयɉ/सोसायǐटयɉ/समहूɉ/Ěèटɉ/ 

फाउंडेशनɉ/ सीएसआर िनिधयɉ/अÛय ǐवƣीय संèथाओ ंआǐद से अनदुान/उपहार/ 

दान/िनिध/पूंजी। 

(ii)  संजय गांधी जैǐवक उƭान Ʈारा उ×पÛन सभी राजèव (जैस ेǐटकट शुãक, ǐविभÛन 

उपयोगकता[ शुãक, सǐुवधाओ ं कȧ िनǐवदा, जमुा[ना, नीलामी, ǐकराया शुãक, 

वÛ यĤाणी दƣकĒहण कȧ ĤािƯया,ँ ǐविभÛन वèतओु ं कȧ ǐबĐȧ, लाइसɅस शुãक, 

उपयोगकता[ओ ंया आगंतकुɉ आǐद पर लगाए गए कोई अÛय शुãक इ× याǐद) । 

(iii)  िनवेश एवं अÛय İोतɉ स ेआय। 

(ख)  सोसाइटȣ Ʈारा या उसकȧ ओर से ĤाƯ सभी धनरािश सोसाइटȣ के नाम स ेडाकघर या ǐकसी 

अÛय राƶीयकृत ब ɇक मɅ खोल ेगए एक या अिधक बचत खातɉ मɅ जमा कȧ जाएगी। सिचव, 

सोसाइटȣ के ǐवƣ-अिधकारȣ के साथ िमलकर, शासी-िनकाय Ʈारा समय-समय पर िनǐद[ƴ 

सीमाओ ंके भीतर ब ɇक खाते का संचालन करɅगे। 

(ग)  सोसाइटȣ के Ĥयोजन के िलए त×काल आवæयक न होन े वालȣ समèत धनरािश को 

राƶीयकृत बɇकɉ मɅ साविध जमा मɅ अथवा भारतीय Ěèट अिधिनयम, 1882 अथवा 

साव[जिनक िनिधयɉ के िनवेश को ǐविनयिमत करन ेवाल े ǐकसी अÛय काननू Ʈारा Ĥािधकृत 

Ĥितभूितयɉ मɅ िनवेश ǐकया जा सकेगा। 

(घ)  सोसाइटȣ अपन े पंजीकृत काया[लय मɅ उिचत लेखा-पुèतकɅ  रखगेी, िजसमɅ िनàनिलिखत को 

सहȣ ढंग स ेदज[ ǐकया जाना चाǐहए: 

i)  ĤाƯ सभी धनरािशयां और उनका İोत तथा सोसाइटȣ Ʈारा åयय कȧ गई सभी 

धनरािशया ंऔर वह उƧेæय या Ĥयोजन िजसके िलए ऐसी धनरािशयां åयय कȧ 

गई ह ɇ, 
ii)  सोसाइटȣ कȧ पǐरसंपǐƣया ंऔर देनदाǐरयां। 

अकें¢ण ।— 

19. सोसाइटȣ के वाǐष[क-लेखा का ऑǐडट शासी-िनकाय Ʈारा िनयुƠ चाट[ड[ अकाउंटɅट कȧ ĤितǐƵत 

फम[ Ʈारा कराया जाएगा। आवæयकता पड़न े पर इसे महालेखाकार, ǐबहार Ʈारा भी ऑǐडट 

कराया जा सकता ह।ै 
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केÛ ġ/राÏ य सरकार के िनदȶश ।— 

20. सोसाइटȣ ऐसे िनदȶशɉ का पालन करेगी जो उसे भारत सरकार या राÏय सरकार Ʈारा समय-समय 

पर जारȣ ǐकए जाएगें । सोसाइटȣ भारत सरकार या राÏय सरकार को ऐसी ǐरपोट[, ǐरट[न और अÛय 

जानकारȣ उपलÞध कराएगी, िजनकȧ समय-समय पर उनके Ʈारा आवæयकता हो। 

बाƻ मãू यांकन ।— 

21. राÏय सरकार जब भी आवæयक समझे, उपयुƠ समझी जान ेवालȣ एजɅिसयɉ के माÚयम से सोसाइटȣ 

के कायȾ के िनç पादन का बाƻ-मूãयाकंन करा सकती ह।ै 

¢ितपिूत[ ।— 

22. अिधिनयम कȧ धारा 10 और 11 के Ĥावधानɉ के अधीन, सोसाइटȣ के Ĥ×येक सदèय, कम[चारȣ और 

एजɅट को सोसाइटȣ के मामलɉ से संबंिधत और Ĥासंिगक आिधकाǐरक कत[åय के िनव[हन मɅ ǐकए 

गए ǐकसी भी काय[ स ेउ×पÛन ǐकसी भी काय[वाहȣ, चाह ेवह िसǐवल या आपरािधक हो, का बचाव 

करन ेमɅ उसके Ʈारा ǐकए गए ǐकसी भी लागत, åयय या देयता के िखलाफ ¢ितपिूत[ कȧ जाएगी। 

ǐवघटन ।— 

23.  (क)  सोसाइटȣ का ǐवघटन सोसाइटȣ पंजीकरण अिधिनयम, 1860 कȧ धारा 13 और 14 के 

Ĥावधानɉ के अनसुार ǐकया जा सकेगा। 

 (ख)  यǐद सोसाइटȣ के समापन या ǐवघटन के बाद, उसके ऋणɉ और देनदाǐरयɉ के िनपटान के 

पƱात ्भी कोई संपǐƣ, पǐरसंपǐƣ और िनिध शेष बचती ह,ै तो उसे सोसाइटȣ के सदèयɉ या 

उनमɅ से ǐकसी को नहȣं ǐदया जाएगा या उनमɅ ǐवतǐरत नहȣं ǐकया जाएगा, बिãक उसको 

पया[वरण, वन और जलवाय ुपǐरवत[न ǐवभाग के Ʈारा िनधा[ǐरत तरȣके से राÏय सरकार को 

हèतांतǐरत कर दȣ जाएगंी। 

संशोधन ।— 

24. शासी िनकाय कȧ अनशंुसा पर, राÏ य सरकार समय-समय पर, जब भी आवæयक समझा 

जाएगा, Ĥèताव पाǐरत करके काय[Đमɉ और योजनाओ ंके Ĥभावी िनçपादन के िलए सोसाइटȣ 

के उƧेæयɉ, िनयमɉ और ǐविनयमɉ को बना, पǐरवित[त और संशोिधत कर सकता ह ै।  
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 Memorandum of Association 
of 

Sanjay Gandhi Biological Park Management and Development Society  
Name of the Society.— 

1. The name of the society shall be the "Sanjay Gandhi Biological Park 
Management and Development Society (SGBPMDS)".  

Registered Office.— 
2. The Registered Office of the Society viz., the Sanjay Gandhi Biological Park 

Management and Development Society shall be situated in the office of the 
Director, Sanjay Gandhi Biological Park, Bailey Road, Patna (Pin-800001), 
District- Patna, Bihar.  

The area of operation.— 
3. The area of operation of the Society shall be the area of Patna district in 

general and Sanjay Gandhi Biological Park in particular, and any such area 
which may be brought within its fold by Government orders. In special 
circumstances like Man-animal conflict co-ordination in other areas, co-
ordination with other zoos within the State etc., the area would extend to the 
whole of the State. 

Aim and Objectives.— 

4. The aims and objectives of the Society are as follows: 

(a) complementing, supplementing, strengthening or otherwise expanding 
the activities of Sanjay Gandhi Biological Park in the cause of 
conservation of wildlife, captive management of wildlife and eco-
tourism and facilitating linkage between ex-situ and in-situ 
management of wildlife. 

(b) to provide platform for open debate, discussion etc. and subscribe or 
otherwise assist any charitable, benevolent, scientific, national, public 
or any other institution the objectives or purpose of which are 
consistent with or which promotes objectives of the society. 

(c) to coordinate and liaise with national/ international bodies, experts and 
funding agencies and to receive contribution, CSR, donation, gifts, 
grants and other funds from Government of India, Central Zoo 
Authority, State Government, non-governmental organizations or any 
individual, institute, national or international agencies, Government or 
private, any other institution of Central Government or State 
Government for specific conservation programmes, development of 
eco-tourism amenities of Sanjay Gandhi Biological Park.  

(d) to receive and manage all contributions, donations, gifts (NGOs, 
Corporates, Institutions, including Private & Individual as well) and 
funds given to the Society, as well as the revenue generated by the 



 18 ǐबहार गजट (असाधारण), 21 जनवरȣ 2026 

 Sanjay Gandhi Biological Park in form of ticketing charges, various 
user charges, tendering of facilities, penalties, auctions, rental charges, 
animal adoptions, sales of various items, license fees, any other fees or 
charges levied on users or visitors etc. in larger interest of Sanjay 
Gandhi Biological Park for maintenance and upkeep of zoo animals, 
improve the premises as well as maintenance and improvement of 
visitors’ amenities. 

(e) to obtain projects from government/ semi-government/ non-government 
entities and provide consultancy services. 

(f) to set apart and create special funds for special objects and apply the 
same or any part thereof for such objects. 

(g) to engage/ employ such contractual staff as may be necessary for 
efficient handling and conduct of business of the society with approval 
of Governing Body.  

(h) The persons/staffs/service providers employed by the society on 
contractual/daily wages basis will get payment from funds of the 
society as per norms and approval of the governing body. This will 
include EPF contributions or any other insurance for the futuristic 
benefits of staffs employed by the society. This does not include those 
employees which are in government service. 

(i) to acquire immovable properties in furtherance of objectives, with the 
prior approval of the state government. 

(j) to carry out any other activities in the furtherance of the above 
objectives. 

 Income and property of the Society.— 
5. Any income or profit received by the society shall be applied solely for 

promoting the objectives of the society as set forth in this memorandum and 
no portion thereof shall be paid or transferred directly or indirectly by way of 
salary, dividend, bonus, income or profit to any of the members of the society 
provided nothing herein contained shall apply to payment of reasonable 
incidental expenses to such members. 

Dissolution of the Society.— 
6. (i)  The dissolution of the Society shall be done in accordance with the 

provisions under Section 13 and 14 of the Societies Registration Act, 
1860. 

 (ii)  If on dissolution, there shall remain after clearance of its debts and 
liabilities, any property, assets and funds of the Society whatsoever, 
the same shall not be paid to or distributed among the members of the 
Society or any of them, but it shall be transferred to the State 
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 Government in such a manner as department of Environment, Forests 
and Climate Change may determine. 

7. We, the several persons whose names and address are given below, having 
associated ourselves for the aims and objectives described in this 
Memorandum of Society for Development of Sanjay Gandhi Biological Park, 
Patna do hereby subscribe our names to this memorandum of the Society and 
set out several and respective hands hereunto and for ourselves into a Society 
under the Societies Registration Act, 1860; on this day, the ........ of 
......................, 2025. 

Sl. 
No. 

Designation and Address Occupation Signature 

1 Secretary, Environment, Forests and 
Climate Change Department, Bihar 

Government 
Service 

 

2 Principal Chief Conservator of Forests 
(HoFF), Bihar 

Government 
Service 

 

3 Principal Secretary, Animal & Fish 
Resources Department, Bihar 

Government 
Service 

 

4 Secretary, Finance Department, Bihar, 
Patna 

Government 
Service 

 

5 Additional Principal Chief Conservator of 
Forests-cum-Chief Wildlife Warden, Bihar 

Government 
Service 

 

6 
Director, Ecology and Environment, Patna Government 

Service 
 

7 Dean, Veterinary College, Animal 
Sciences University, Patna 

Government 
Service 

 

8 Director, Sanjay Gandhi Biological Park, 
Patna 

Government 
Service 

 

9 to 
11 

Experts, not exceeding three, in the field of 
zoo management, veterinary sciences, 
biodiversity, education and/or social 
science nominated by the Secretary, 
Environment, Forests and Climate Change 
Department, Bihar 

  

 

WITNESSES        Signature with Date 

1. Sri ............................... 
2. Sri ................................ 

PUNAM KUMARI, 
Joint Secretary. 
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 Sanjay Gandhi Biological Park Management and 
Development Society Bye-laws, 2025 

Short Title, Extent and Commencement.— 
1. (a)  These bye-laws shall be called "The Sanjay Gandhi Biological Park Management 

and Development Society Bye-laws, 2025", hereinafter referred to as 'Bye-laws'. 
 (b) These bye-laws shall apply to all the members, properties, activities and 

transactions of the Society for Management & Development of Sanjay Gandhi 
Biological Park, Patna. 

 (c)  These bye-laws shall come into force on the date of registration of the Society 
i.e. "Sanjay Gandhi Biological Park Management and Development Society" 
under the Societies Registration Act, 1860.  

Definition.— 
2. In these Bye-laws, unless there is anything repugnant to the subject or context, 

(a) "Act" means the Societies Registration Act, 1860 (Act No. XXI of 1860). 
(b) "Chairperson" means the Chairperson of the Governing Body (GB) of 

the Sanjay Gandhi Biological Park Management and Development 
Society, Patna, 

(c) "CZA" means the Central Zoo Authority, New Delhi, 
(d) "Director" means the Director, Sanjay Gandhi Biological Park, Patna, 
(e) "Executive Body" means the Executive Body (EB) of the society, 
(f) "Finance Officer" means the Finance Officer of the Society, 
(g) "Governing Body" means the apex body of the society constituted under 

these bye-laws, 
(h) "Government" means, unless otherwise specifically mentioned, the State 

Government of Bihar, 
(i) "Secretary" means the Secretary of the Executive Body of the society, 
(j) "Society" means the Sanjay Gandhi Biological Park Management and 

Development Society, 
(k) "Rules of the Society" means the Bye-laws of the Sanjay Gandhi 

Biological Park Management and Development Society, 
(l) "Vice Chairperson" means the Vice Chairperson of the Governing Body 

of the society, 
(m) "Year" means the financial year beginning with 1st day of April and 

ending on the 31st day of March of the following year. 
  The Bihar General Clauses Act shall apply, mutatis mutandis, for 
definition of the terms, not defined herein with proper variance. 

Registered  Office.— 
3. The Registered office of the Society shall be situated at the office of the 

Director, Sanjay Gandhi Biological Park, Patna, Bihar until otherwise decided 
by the Governing Body. 

Date of adoption of bye-laws and jurisdiction.— 
4. These bye-laws shall come into force from the date of registration of the 

Sanjay Gandhi Biological Park Management and Development Society under 
the Societies Registration Act, 1860. The jurisdiction of the Society shall be 
the area of Patna district in general and Sanjay Gandhi Biological Park in 
particular, and any such area which may be brought within its fold by 
Government orders. In special circumstances like Man-animal conflict co-
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 ordination in other areas, co-ordination with other zoos within the State etc., 
the area would extend to the whole of the State. 

Aims & Objectives.— 
5. The aims and objectives of the Society are as follows: 

(a) Complementing, supplementing, strengthening or otherwise 
expanding the activities of Sanjay Gandhi Biological Park in the 
cause of conservation of wildlife, captive management of wildlife and 
eco-tourism and facilitating linkage between ex-situ and in-situ 
management of wildlife. 

(b) To provide platform for open debate, discussion etc. and subscribe or 
otherwise assist any charitable, benevolent, scientific, national, public 
or any other institution the object or purpose of which are consistent 
with or which promotes objects of the society. 

(c) To coordinate and liaise with national/ international bodies, experts 
and funding agencies and to receive contribution, CSR, donation, 
gifts, grants and other funds from Government of India, Central Zoo 
Authority, State Government, non-governmental organizations or any 
individual, institute, national or international agencies, Government 
or private, any other institution of Central Government or State 
Government for specific conservation programmes, development of 
eco-tourism amenities of Sanjay Gandhi Biological Park.  

(d) To receive and manage all contributions, donations, gifts (NGOs, 
Corporates, Institutions, including Private & Individual as well) and 
funds given to the Society, as well as the revenue generated by the 
Sanjay Gandhi Biological Park in form of ticketing charges, various 
user charges, tendering of facilities, penalties, auctions, rental 
charges, animal adoptions, sales of various items, license fees, any 
other fees or charges levied on users or visitors etc. in larger interest 
of Sanjay Gandhi Biological Park for maintenance and upkeep of zoo 
animals, improve the premises as well as maintenance and 
improvement of visitors amenities. 

(e) To obtain projects from government/ semi-government/ non-
government entities and provide consultancy services. 

(f) To set apart and create special funds for special objects and apply the 
same or any part thereof for such objects. 

(g) to engage/ employ such contractual staff as may be necessary for 
efficient handling and conduct of business of the society with 
approval of Governing Body.  

(h) The persons/staffs/service providers employed by the society on 
contractual/daily wages basis will get payment from funds of the 
society as per norms and approval of the governing body. This will 
include EPF contributions or any other insurance for the futuristic 
benefits of staffs employed by the society. This does not include those 
employees which are in government service. 

(i) to acquire immovable properties in furtherance of objectives, with the 
prior approval of the state government. 

(j) to carry out any other activities in the furtherance of the above 
objectives. 
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 The Governing Body and Executive Body.— 
6. The Governing Body and Executive Body of the Society for Management & 

Development of Sanjay Gandhi Biological Park shall be constituted with the 
following members: 

A. Governing Body.— 

1 
Additional Chief Secretary/Principal Secretary/Secretary, 
Department of Environment, Forest and Climate Change, 
Government of Bihar 

Chairperson 

2 
Principal Chief Conservator of Forests (HoFF), 
Bihar, Patna. 

Vice 
chairperson 

3 

Additional Chief Secretary/Principal Secretary/Secretary, 
Animal & Fish Resources Department, Government of 
Bihar or his/her nominee/representative, not below Joint 
Secretary rank. 

Member 

4 
Additional Principal Chief Conservator of Forests -Cum-  
Chief Wildlife Warden, Bihar, Patna. 

Member 

5 Director, Ecology & Environment, Patna. Member 

6 
A representative of Additional Chief Secretary/Principal 
Secretary/Secretary, Finance Department, Government of 
Bihar not below Joint Secretary rank. 

Member 

7 Director, Sanjay Gandhi Biological Park, Patna. 
Member- 
Secretary 

8  
to  
10 

Experts, not exceeding three, in the field of zoo 
management, veterinary sciences, biodiversity, education 
and/or social science nominated by the State Govt. 

Member 

B. Executive Body.— 

1 
Additional Principal Chief Conservator of Forest-cum-
Chief Wildlife Warden, Bihar, Patna 

Chairperson 

2 Director, Ecology and Environment, Patna 
Vice-

Chairperson 
3 Director, Sanjay Gandhi Biological Park, Patna Secretary 
4 Director, Animal Husbandry, Bihar, Patna. Member 
5 Divisional Forest Officer, Patna Forest Division, Patna. Member 
6 Director, Rajgir Zoo Safari, Nalanda. Member 
7 Deputy Director, Sanjay Gandhi Biological Park, Patna Member 
8 
to 
9 

Experts, not exceeding two, in the field of wildlife health, 
veterinary sciences, biodiversity, education, and/or 
architecture nominated by the State Govt. 

Member 

Membership.— 
7. (a)  The Government shall have, in its absolute discretion, the power to remove 

from office any member nominated to the Governing Body / Executive 
Body at any time and shall have the right to fill the vacancy. 

 (b)  The ex-officio members shall hold office as member during their tenure of 
appointment in their office. 

 (c)  The non-official members will hold office for a period of three years at a 
time. They may be re-nominated by the competent authority. 

 (d)  The State Govt. may, from time to time, nominate any official of the 
Government as member of the Society. 
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 Termination of ex-officio Membership.— 
8. When a person becomes an ex-officio member of the Society by virtue of the 

office or appointment, which he/she holds, his/her membership of the Society 
shall stand terminated when he/she ceases to hold that office or appointment. 

Termination of Membership of other.—s 
9. Membership of members other than ex-officio members, shall stand 

terminated in any of the following situations: 
(i) on expiry of the period of membership for which nominated;   
(ii) death, resignation, insolvency, lunacy or conviction for a criminal 

offence involving moral turpitude; 
(iii) when a member does not attend three consecutive meetings without 

proper leave of absence.  
Restrictions on the activity of the Society or its Authority.— 

10. The Society or any of its authority shall not be competent to appoint any 
person, or lease, or in any way transfer the right, title or possession of any 
asset such as land/premises/capital asset, any office or building, forest etc of 
Sanjay Gandhi Biological Park without the prior sanction of the Government. 
However, the Society can engage contractual employees and undertake or 
authorize any civil construction or use its premises following guidelines of the 
Central Zoo Authority and guidelines issued by other competent authorities in 
consonance with CZA guidelines. 

Power/Function of office Bearers.— 
11. There shall be a Chairperson, a Vice Chairperson and a Member-secretary of 

Governing Body (GB) and a Chairperson, a Vice Chairperson and a Secretary 
of the Executive Body (EB) of Society. The Director, Sanjay Gandhi 
Biological Park, Patna, besides being the member-secretary of the Governing 
body, shall also be the Secretary of the Society and function as its Chief 
Executive Officer. 
A. Chairperson & Vice Chairperson of Governing Body.— 

(i) The Chairperson, of the Governing Body shall preside over and 
conduct the meetings of the Governing Body and in his absence Vice 
Chairperson of the Governing Body will preside. 

(ii) The Chairperson of the Governing Body shall have overall powers of 
supervision, direction and control over all affairs of the Society and 
functioning of office bearers. 

(iii) The Chairperson of the Governing Body may invite such persons 
other than the members of the Governing Body as special invitees to 
the meetings of the Governing Body as he/she thinks proper for 
specialized inputs and expertise. 

B. Chairperson & Vice Chairperson of Executive Body.— 
(i) For Executive Body, the Chairperson, EB, and in his/ her absence 

the Vice Chairperson, EB will preside over the meetings.  
  C. Member Secretary of Governing Body.— 

(ii) Will convene the meetings of the Governing Body and record the 
minute of the proceedings. 
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 D. Secretary of the Executive Body.— 
(i) All executive and financial power of the Society shall vest in its 

Secretary, EB who shall be responsible for planning, implementation 
and monitoring of activities as would be decided by the Society. 

(ii) Will exercise and discharge such other duties as may be delegated to 
the Secretary by the Society. 

(iii) Will remain in overall charge of funds of the Society and open and 
operate the Society's accounts in the banks. 

Power and Function of Governing Body and Executive Body.— 
12. (a)  The business of the Society shall be managed by the Governing 

Body, subject however, to the overall control and policy decisions of the 
Government. The Governing Body shall exercise all such powers as are got 
by the Act or by these bye-laws required to be exercised by the Society at 
the meeting of Governing Body. Following will be included in the functions 
of the Governing Body: 

(i) Overall policy guidance and co-ordination of programmes 
implemented by the Society, 

(ii) To approve and sanction the Annual Plan, Budget and Audited 
Accounts, 

(iii) To make, alter and amend the objectives, rules and regulation of the 
society, constitute committees from time to time as and when 
considered necessary for effective execution of the programmes and 
schemes, 

(iv) To delegate administrative and financial powers and functions to 
the employees, committees and consultants of the Society, 

(v) To execute such responsibilities and such duties which the state 
government assigns it from time to time.  

(b)  Subject to the general control and supervision of the Governing Body and 
the restrictions imposed under the bye-laws, the Executive Body shall have 
the following powers and functions, namely:  

(i) to manage properties including fund of the Society, 
(ii) to raise funds for the society by receiving fees, gifts and 

donations etc, 
(iii) to receive any movable and immovable property for and on 

behalf of the Society, 
(iv) to enter into agreement for and on behalf of the Society, 
(v) to defend legal proceedings against the Society, 

(vi) to sell, transfer or otherwise dispose of any movable property of 
the Society with the prior approval of Governing Body, 

(vii) to ask for levying such fees & charges to meet out objectives of 
the society as well as to make recovery for the services (as 
prescribed) provided by the society. 

(viii) to engage and employ persons/ technical support/ consultants/ 
organizations for rendering services under approval of Governing 
body. 

(ix) to collaborate with organizations/ institutions to meet out 
objectives of animal care, exchange programs for conservation & 
breeding, awareness and research. 
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 (x) to undertake works of capital nature as per the delegation given 
by the Governing Body, 

(xi) to perform all such acts and do all such things as may be 
necessary for proper management of the affairs of the Society, 

(xii) to institute, conduct, compound or abandon any legal 
proceedings by or against the society or its officers or otherwise 
concerning the officers of the society and also to compound and 
allow time for payment or satisfaction of any debts due and of 
any claims or demands by or against the Society and to refer any 
difference to arbitration and observe and perform any award 
made thereon, 

(xiii) to issue guidelines and directions as may be necessary for 
implementation of programmes, 

(xiv) to critically examine and to pass the annual/quarterly work 
programme of the Society, action plans and project proposals. 

Power and Functions of the Secretary of Society.— 
13. (a)  The Secretary of the Society shall also be the Chief Executive Officer of 

the Society. He will prepare and present the Annual Action Plan before the 
Executive Body. Those components of the Action Plan which are 
sanctioned by the Executive Body, shall be got approved in the next 
meeting of the Governing Body.  

 (b)  All decisions, instructions and orders of the Governing Body and Executive 
body shall be carried out by the Secretary. He shall receive and make 
all correspondences for and on behalf of the Society. He will receive all 
contributions/ grants, gifts, donations or other funds meant for the Society 
and credit the same into Society’s account and will issue proper receipts for 
the same. 

 (c)  The Secretary shall have control and supervision of all resources, assets, 
properties and estates of the Society.  

 (d)  Withdrawal of money from account of the Society will be through cheques 
jointly signed by the Secretary and Finance Officer. In case the finance 
officer is not there, the withdrawal may be done through cheques jointly 
signed by the Vice-chairperson and the Secretary.  

 (e)  All contracts on behalf of the Society shall be signed by Secretary and 
witnessed by another member of the Executive Body. 

 (f)  The Secretary shall arrange to comply with the requisite statutory returns 
and statements and periodical accounts. He shall submit Annual 
Administration Report on the affairs, financial position and budget of the 
Society to the Governing Body and the Executive Body. He shall file with 
the Registrar of Societies, documents required under Section 4 of the Act 
as amended from time to time. 

 (g)  The Secretary shall represent the Society, and act on its behalf and in stead 
of it, in all judicial, quasi-judicial proceedings and matters and shall have 
powers to engage advocate(s) to represent him and the Society in any 
proceedings. He may sue or be sued on behalf of the society. 

 (h)  The Secretary shall present for inspection the books of accounts and 
records of the Society as required under the financial rules. 
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  (i)  It shall be the duty of the Secretary to carry out the works, administration 
and management of the Society in conformity with the aims and objectives 
and rules of the Society. 

 (j)  All contracts and other instruments on behalf of the Society shall be 
executed by the Secretary.  

Meeting of the Society.— 
14. (a)  The Governing Body shall meet at least twice a year. The Executive Body 

shall meet at least once in 3 (three months).  
 (b)  The first meeting of the Governing Body for a financial year shall be held at a 

date not later than 30th June where among other business of the Society, the 
following shall be disposed of, namely: 
(i) Consideration and approval of the Annual Report of the activities of the 

Society for the preceding year together with the audited copy of the 
balance sheet for the said year, 

(ii) Income and expenditure, receipt and payment accounts and the Audit 
Report relating to the previous year, and 

(iii) Appointment of Auditors for the current year. 
(c)  The meeting of the Governing Body and Executive Body of the Society shall 

be held at such date and time as may be fixed by the Secretary in consultation 
with the concerned Chairperson/Vice-Chairperson. 

(d)  At least seven days notice shall be given for convening a meeting. An 
extraordinary meeting may, however, be called at a shorter notice. Delivery of 
notice through post, email or any other digital medium would be construed as 
service of notice. 

(e)  Every meeting shall be presided over by the Chairperson and in his/her 
absence the Vice-Chairperson of the Governing Body shall preside, with the 
consent of the Chairperson. Similarly, in case of Executive Body meeting, the 
Chairperson and in his/her absence the Vice-Chairperson of EB will preside 
over, with the consent of the Chairperson. 

Quorum.— 
15. A minimum one-third of the number of members would constitute the quorum 

for a meeting, provided that either the Chairperson or the Vice-Chairperson of 
the concerned Body is present at the meeting. 

Emergency Power of the Chairperson/Vice Chairperson.— 
16. Nothing in these bye-laws shall prevent the Chairperson/Vice-Chairperson 

from exercising powers of the Society in case of emergencies for furtherance 
of the objectives of the Society and action taken shall be reported to the 
Society in the next General Body meeting. 

Proceeding of the meetings .— 
17. (i)  The Secretary shall cause minutes of every meeting of the Governing 

Body/ Executive Body to be entered in a Register and duly signed by 
the Chairperson thereof and it shall be in the custody of the Secretary. 

 (ii)  All disputed questions shall be resolved by majority votes. Each 
member shall have one vote and in case of equality of votes, the 
Chairperson shall have a second casting vote. 

 (iii)  The proceeding of the meeting shall be circulated to all members. 
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 Funds and properties .— 
18. (a)  The funds and properties of the Society, movable and immovable, 

shall be vested in the Governing Body. The funds of the Society shall 
consist of the following: 
(i)    Grants/ gifts/ donations/ funds/ capital from Government/ semi-

government/ non-government entities/ individuals/ societies/ 
groups/ trusts/ foundations/ CSR funds/ other financial 
institutions etc. 

(ii)  All revenue generated by the Sanjay Gandhi Biological Park 
(eg. ticketing charges, various user charges, tendering of 
facilities, penalties, auctions, rental charges, animal adoptions, 
sales of various items, license fees, any other fees or charges 
levied on users or visitors etc etc). 

(iii)  Income from investments and other sources. 
 (b)  All money received by or on behalf of the Society shall be paid in one 

or more savings accounts to be opened in the name of the Society in 
Post Office or any other nationalized bank. The Secretary, jointly 
with Finance officer of the Society, shall operate the bank account 
within the limits, if any, specified by the Governing Body from time 
to time. 

 (c)  All money not immediately required for the purpose of the Society 
may be invested in fixed deposits in nationalized banks or in 
securities authorized by the Indian Trusts Act, 1882 or any other law 
regulating the investments of public funds. 

 (d)  The Society shall keep at its registered office proper Books of 
Accounts in which the following should be entered accurately: 

i)  All sums of money received and source thereof and all sums of 
money spent by the society and the object or purpose for which 
such sums are expended, 

ii)  The society's assets and liabilities. 
Audit.— 

19. The annual account of the Society shall be got audited by reputed firm of 
Chartered Accountants appointed by the Governing Body. It can be further 
audited by the Accountant General, Bihar, if required. 

Directions of Central/State Government.— 
20. The Society shall comply with such directions as may be issued to it from time 

to time by the Government of India or State Government. The Society shall 
furnish to the Government of India or State Government such reports, returns 
and other information as may be required by them from time to time. 

External Evaluation.— 
21. The State Government may conduct external evaluation of Society's 

performance as and when felt necessary through agencies as deemed 
appropriate. 

Indemnity.— 
22. Subject to the provisions of sections 10 and 11 of the Act, every member, 

employee and agent of the Society shall be indemnified against any cost, 
expense or liability incurred by him in defending any proceeding, whether civil 
or criminal, arising out of any act done in the discharge of official duty relating 
and relevant to the affairs of the Society. 
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 Dissolution.— 
23. (i)  The dissolution of the Society shall be done in accordance with the 

provisions under Section 13 and 14 of the Societies Registration Act, 1860. 
 (ii)  If on dissolution, there shall remain after clearance of its debts and 

liabilities, any property, assets and funds of the Society whatsoever, the 
same shall not be paid to or distributed among the members of the Society 
or any of them, but it shall be transferred to the State Government in such a 
manner as department of Environment, Forests and Climate Change may 
determine. 

Amendment.— 
24. On recommendation of the Governing Body, the State Government may make, 

alter and amend the objectives, rules and regulation of Society from time to time 
as and when considered necessary for effective execution of the programmes 
and schemes by passing a resolution.  

 
PUNAM KUMARI, 

Joint Secretary. 
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